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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ON

ORIGINAL APPLICATION No.19 of 2021 (SZ)

Mr.Ahammed Kutty. T . Applicant(s)
Malappuram District.

Vs

Central Pollution Control Board Rep., . Respondent(s)
By its Chairman, New Delhi and Others

REPORT FILED BY JOINT COMMITTEE CONSTITUTED
BY HON’BLE NGT AS PER ORDER DATED 25.01.2021 ON
O.A .NO.19/2021

Back Ground in brief

OA.N0.19 of 2021 has been filed by Sri.Ahammed Kutty.T,
Malappuram District, against setting up of Petrol pumps by Respondents
4 and 5 in a residential area, against the norms fixed by the Central
Pollution Control Board for that purpose. The allegation is that the

respondents 4 and 5 are attempting to establish a fuel station in Re-survey



No. 1087/1C, and 1100/1 of Vazhikkadavu, Nilambur Taluk, Malappuram
District against the objections raised by the public regarding the possible
environmental issues that is likely to arise on account of the
establishment of such units. It is also alleged that the unit is going to be
established in violation of the existing norms issued by the 1% and 3™
respondents. Further it is also proposed to be established adjacent to the
‘Karakkodan Puzha’ which is one of the main sources of drinking water
to the Villages, and also against the directions issued by the Principal
Bench of the National Green Tribunal in OA No.147 of 2016 and other
related matters.

The Hon’ble NGT vide its order dated 25.01.2021 appointed a joint
Committee Comprising of (1) The District Collector or a senior officer
not below the rank of Assistant Collector or Revenue Divisional officer to
be deputed by the District Collector (2) A Senior officer from the Central
Pollution Control Board Regional Office Bangalore, (3) A Senior Officer
from the Kerala State Pollution Control Board (KSPCB) as nominated by
its Chairman to inspect the area in question and submit a factual as well
as action taken report, if there is any violation found. The Committee is
directed to ascertain as to whether the establishment of the proposed
petrol pump fuel station is in accordance with the guidelines issued by the
Central Pollution Control Board (CPCB) in this regard after obtaining
permission and other consents if any required from the authorities,
complying with the pollution norms. If there is any violation found the
proposed action to be taken and if any damage caused to the environment
to assess the environmental compensation to be recovered from the
respondents 4 and 5. The committee is directed to submit the report to
the Hon’ble Tribunal on or before 25.02.2021.



1)

It is humbly submitted that although the Joint committee inspection was
conducted on 18.02.2020, due to other overloaded official works which
were prescheduled, it was unable to complete and submit the Committee
reports before the Hon’ble Tribunal. Hence as per request this Hon’ble
Tribunal has adjourned the hearing to 31.03.2021. Accordingly the Joint
Committee report is completed, approved by the Committee members and

submitted herewith.

With respect to the Hon’ble Tribunal’s order dated: 25.01.2021, the
Board Chairman had issued proceedings No.PCB/HO/EE4/NGT/OA.19/
2021 (SZ), Thiruvananthapuram dated: 04.02.2021, nominating the
Environmental Engineer, Kerala State Pollution Control Board, District
Office, Malappuram to represent KSPCB in the Joint Committee. Copy of
the proceedings is produced herewith and marked as Annexure- 1. Also
vide letter no.PCB/HO/EE4/NGT/OA No0.19/2021 dated: 04.02.2021, the

Board Chairman authorized the Environmental Engineer Legal Cell,

Regional Office, Ernakulam to represent the Board (3™ Respondent) and
to file a report on behalf of Board, after considering the report of the Joint
Committee. Copy of the above letter and Authorization is attached

herewith and marked as Annexure- 2. Dr.Deepesh.V, Scientist-C was

nominated as the Central Pollution Control Board (CPCB) representative
in the Joint Committee vide CPCB letter dated: 15.02.2021, by number F;
Tech 39/Legal/RDS/2020-21/1182 from the CPCB Regional Director,
Bengaluru. Copy of the nomination letter is produced herewith and

marked as Annexure- 3.




2) It is respectfully submitted before the Hon’ble Tribunal that site
inspections were conducted by the following Joint Committee members
on 18.02.2021, 1.30 PM.

1. Smt.Anju.K.S, IAS, Sub Collector, Perinthalmanna

2. Shri. Dr.Deepesh.V, Scientist.C, Central Pollution Control Board
Regional Directorate, Bengaluru.

3. Smt. Sauma Hameed, Environmental Engineer, Kerala State
Pollution Control Board, District Office, Malappuram. (Member -
Convener).

Attendance list of the Joint Committee members is produced herewith

and marked as Annexure- 4. Besides the Joint Committee members, the

following officials were also present during the inspection of the land
under question.
1. Shri. Baburajan.P.R, Village Officer, Vazhikkadavu Village.
2. Shri. Muhammed Ashraf, Villlage Assistant, Vazhikkadavu Village.
3. Smt. Jyolsna Jerin, Assistant Engineer, Kerala State Pollution
Control Board, District Office, Malappuram.
The petitioner Shri.Ahammed Kutty was also present during the Site

Inspection.

3) It is respectfully submitted before the Hon’ble Tribunal that the petitioner
IS raising objections against two proposed petrol pumps, one at Resurvey
no. 1087/1C and second at Resurvey no. 1100/1 of Vazhikkadavu
Village, Nilambur Taluk, Malappuram District in Kerala. The Nilambur -
Gudallur Interstate Road (SH - 28) passes through the Vazhikkadavu
Village and is the gate way to the Ghat roads leading to Gudallur,
Tamilnadu. It is submitted that the Joint Committee had visited the

locations of the proposed petrol pumps on 18.02.2021, inspected the sites/



Locations and interacted with the project proponents as well as the land
owners. Both the locations are on the left side of the State Highway (SH-
28) towards Gudallur and a River called Karakkodan Puzha is following
close to the proposed site locations.

Observations during Site Inspection

4) The details of site inspection conducted at the two proposed petrol pump
locations are briefed below:

a) Proposed petrol pump at Vazhikkadavu Village Nilambur Taluk at
Survey No. 1087/1C

It is respectfully submitted before the Hon’ble tribunal that this
proposed site is 0.1224 hectares of land owned by Smt.Rosamma
Thomas, KachamKodath House, Manimooly (PO), Vazhikkadavu
Village, Nilambur Taluk, Malappuram District Kerala, given to Bharath
Petroleum for establishing a petrol pump/petroleum out let. The eastern
side of the plot is Nilambur-Gudallur State High way (SH 28), western
side is Karakkodan Puzha, and the nearest residences are located at the
northern and southern sides of the proposed location.

The geo-ordinate location of the proposed site is as follows:
Latitude -11°2237.8 N
Longitude -76°2014.4 E
The location photograph of the proposed petroleum out let obtained from

Google satellite map is produced herewith and marked as Annexure-5.

On measuring the distances, it was observed that the Smt.Kalathiparambil
Tresiamma is residing at a distance of 26.7 meters from the proposed fuel

dispensing point, and Sri.Pookodan Subair is residing at a distance of 24



b)

5)

meters from the vent pipe position of the proposed petrol pump, which

are the nearest residence measured from the proposed pump location.

Proposed petrol pump at Vazhikadavu Village, Nilambur Taluk, at

Survey No. 1100/1.

It is respectfully submitted that this proposed petrol pump site is 0.1012
hectares of land owned by Smt.Sajna, W/o. Sri.Shanavas Pullanikkattil
which is given for establishing a petrol pump/petroleum outlet for Nayara
Energy Limited. The eastern side of the plot is Nilambur-Gudallur State
High way (SH. 28); western side is a thodu, land owned by Shanavas on
the north, and land owned by Naseeba on the south, as Boundaries of the
proposed plot.
The geo ordinate location of this proposed site is as follows:

Latitude - 11°22'37.8 N

Longitude -76°2014.4 E
The geo ordinate location of the proposed site obtained from Google

satellite map is produced herewith and marked as Annexure 6.

The land is acquired on lease by Shri.Ummer.C.K and Shri. Muhammed
Mustafa from Smt.Sajna, for establishing the petrol pump for Nayara

Energy Ltd.

It is submitted that, on measuring the distances, it was observed that the
nearest residence owned by Shri. Abdul Kareem is at a distance of 20.4
meters from the location of the proposed fuel dispensing point. Distance
measured to the river bank on north side, from the boundary of petrol
pump location is 7.1 meters and from the proposed fuel dispensing point

to the river is measured as 24.1 meters. The approximate location of vent



6)

7)

pipe is near to and running parallel to the river and Kattungal Road. Other
residential buildings were seen located across the river (bridge) which is
having a width of 35 meters. However the proponent claimed that Shri.
Abdul Kareem, the owner of the nearest residential building at 20.4
meters from the location of the fuel dispensing point had expressed his no

objection to the proposed petrol pump.

Copy of the Report submitted from the office of the District Collector,
Civil Station Malappuram, based on the Joint Committee Site inspection

dated: 18.02.2021 is produced here with and marked as Annexure- 7 for

reference. It is humbly submitted that, the officials from District
Collectorate informed during inspection that no NOC has been granted

for both the petroleum outlets so far from that office.

It is humbly submitted before the Hon’ble Tribunal that the Central
Pollution Control Board (CPCB) has issued clear guidelines vide CPCB
office Memorandum  No0.B-13011/1/2019-20/AQM/0814  dated:
07.01.2020, and this office memorandum, as informed by the CPCB
representative in the Joint Committee, has been prepared based on
specific directions to prepare appropriate guidelines for setting up of new
petrol pumps in the Country, and this guidelines consist of specific
criteria for siting of petrol pumps/retail outlets (RO’s), measures to be
adopted for Pollution prevention/ Control and Spillage/ Leak
management. The draft guidelines they had placed in the public domain
for comments/ suggestions/ objections and after reviewing the inputs
received the guidelines were finalized, circulated to stakeholders for
implementation and placed in the public domain on 07.01.2020. A copy
of the CPCB guideline dated: 07.01.2021 is attached herewith and



8)

9)

marked as Annexure- 8. It is humbly submitted that, following the

Annexure- 8 CPCB guidelines, KSPCB had issued circulars on
24.02.2020 and 18.08.2021, specifying specific distance criteria for new
petrol pumps starting after 24.02.2020. Copies of KSPCB circulars dated:
24.02.2020 and again on 18.08.2020 by number PCB/HO/HOW/RULES

-9/7/2019 are produced herewith and marked as Annexure- 9 and

Annexure- 10.

As per the Annexure-8 guideline, and Annexure- 9 circular , petrol
pumps shall not be located within a radial distance of 50 meters from
Schools, Hospitals and Residential areas, designated as per local laws and
in no case shall less than 30 meters. Annexure- 9 circular is again revised
and issued revised circular by Board on 18.08.2020, vide Annexure- 10,
according to which siting criteria for new retail outlet or petrol pumps
from the ‘nearest residential building’” may be considered instead of
‘Residential areas’. Also Annexure- 10 circular made clear that if any
requisite license other than Pollution Control Board Consent is obtained
by the applicant for establishing the petrol pump prior to the date of
Annexure- 9 circular dated: 24.02.2020, them for such projects the
general siting criteria mentioned in Board circular dated: 09.08.2004 shall
be applicable. Copy of the above circular dated: 09.08.2004 by No.
PCB/TAC/18/2004 is produced herewith and marked as Annexure- 11.

Further CPCB has issued a Clarification on the guideline dated:
07.01.2020 vide Annexure- 8, on 29.01.2021. Copy of the same is

produced herewith and marked as Annexure- 12 . This clarification says

that, the guideline is applicable for petrol pumps/ retail outlets where

constructions commenced on or after 07.01.2020. It is also made clear



that the siting criteria specified in Annexure- 8 guideline is not applicable
to petrol pumps/ retail outlets where prior clearance/ initial approval has
been obtained from Petroleum & Explosive Safety Organization (PESO)

and subsequently construction has been started before 07.01.2020.

10) It is further submitted that, following the Annexure- 12 clarification by
CPCB, KSPCB has also issued a revised circular by no.
PCB/HO/HOW/RULES-9/7/2019 dated: 04.02.2021. Copy of the same is

produced herewith and marked as Annexure- 13.

It is respectfully submitted before the Hon’ble tribunal that, since the
proponent of petrol pump at Survey No. 1087/1C has obtained initial
approval of PESO only after 07.01.2020, there is no relaxation in the
distance criteria. (Copy of the PESO initial approval, dated: 04.03.2020

is produced herewith and marked as Annexure- 14 and copies of layout/

site plan submitted by the respondent 4 and 5 for their projects are

produced herewith and marked as Annexure -15. Hence the Proponent/

Bharath Petroleum Company have to re-align the layout to maintain the

requisite distance criteria from the neighbouring residential buildings.

11) As for the Second case, for the petrol pump at Survey no.1100/1, they
had not obtained PESO initial clearance. Hence here also there is no
relaxation in the minimum siting criteria of 30 meters to nearest
residences. The proponent has to check for the possibility of re-aligning
the layout so as to maintain the requisite minimum distance from the

neibouring residential buildings.
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12) It is further submitted that, the proponents of the petrol pumps i.e.;
respondents 4 and 5 have not submitted any application to Kerala State
Pollution Control Board for obtaining Consent to Establish for their

proposed petrol pumps till date.

CONCLUSION

13) The Joint Committee here by respectfully submits before this Hon’ble
Tribunal that, on the light of the detailed site inspection and onsite
verification of distances as per the layout/ site plan and further based on
the documents produced by the project proponents, the Joint Committee
has observed that the proposed petrol pumps under allegation are not
entitled to avail the siting criteria exemption, as they don’t have obtained
the PESO initial approval before 07.01.2020, which is the cutoff date and
also no construction works started before 07.01.2020 at the site
subsequent to such initial approval. The proposed layout of the petrol
pumps inspected were not meeting the requisite minimum of 30m
distance criteria measured between the proposed fill point/dispense
point/vent pipe position, and the nearby residences. Hence this Joint
Committee is of the opinion that for the Proponents and the Oil marketing
companies to continue with their projects, they have to relook on to the
site plan / layout of their proposals such that a minimum mandatory
clearance of 30 meters could be maintained from the nearby residences,
and there after submit application to obtain necessary clearances from the

concerned departments.

Dated this 17" of March 2021.
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Annbcmt 'i :

PROCEEDINGS

Sub: 0.A.No.19/2021 (SZ) filed before the Hon’ble National Green Tribunal regarding
establishment of petrol pump, Vazhikkadavu in Malappuram District - Committee
constituted by Hon’ble NGT-nomination of member of Kerala State Pollution Control

Board- orders issued.

-

KERALA STATE POLLUTION CONTROL BOARD
No.PCB/HO/EE4/NGT/0.A. 19/2021 (SZ) Thiruvananthapuram Dated: 04/02/2021

Read: Order dated 25/01/2021 in O.A No. 19/2021(SZ) of the Hon’ble National Green
Tribunal

ORDER

e

The Hon’ble National Green Tribunal (NGT) has registered
O.A. No. 19/2021(SZ) regarding establishment of petrol pump near residences in
Malappuram District against the norms provided by the Central Pollution Control
Board. The NGT had vide paper read above, constituted a committee with the
following members.

1. The District Collector, Malappuram
5. Senior Officer from Central Pollution Control Board, Regional Office, Bangalore

3. Senior Officer from Kerala State Pollution Control Board

The Committee is directed to inspect the area and submit a factual and action
taken report, if there is any violation to the{ Hon’ble NGT on or before 25.02.2021. It
has also been directed to ascertain ad to whether the establishment of the proposed
petrol pump fuel station is in accordance with the guidelines issued by the CPCB n
this regard after obtaining permission and other consents if any required from the
authorities, complying with the pollution norms. If there is any violation found, the
proposed action to be taken and if any damage is caused to the environment, the

environmental compensation is to be assessed for recovery.




The Kerala State Pollution Control Board will be the nodal agency for
co-ordination and for providing mnecessary logistics for this purpose. The
Environmental Engineer, District Office, Malappuram is nominated to represent the

Kerala State Pollution Control Board in the above committee.

Sd/-
CHAIRMAN

To
The Environmental Engineer
District Office, Kerala State Pollution Control Board
Malappuram

Copy to:

1. The District Collector, \\
Collectorate,
Civil Station Road,
Uphill, Malappuram —676 505

2. The Regional Director
CPCB, Regional Directorate
Bengaluru k\

3. The Environmental Engineer . with copy of reference
Legal Cell, Ernakulam /P-

4. Adv. Rema Smrithi V.K.
No.2, Temple Glade Apartments
Kalakshetra Colony -
Beach Road :
Besant Nagar
Chennai — 600090

=

FORWARDED BY ORDER

b RSSO i

ENVIRONMENTAL ENGINEER-4
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KERALA STATE POLLUTION CONTROL BOARD
CHOS (MoMuNoMm neflm’leo6em o mem Geniodal

Pattom P.O., Thiruvananthapuram — 695 004
algo afl.e., @Oy UMma)00 - 695 004

B/HO/EE4/NGT/OA. No.19/2021

Dated: 04/02/2021

AUTHORISATION .

Sub: OA. No.19/2021 before the Hon’ble NGT

The Environmental Engineer, Legal Cell, Ernakulam is hereby authorized to

represent the Board (3" respondent) in the above O.A.

For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD

MEMBER SECRETARY

To
The Environmental Engineer
Legal Cell -
Ernakulam

Copy to:

1. Adv.Rema Smrithi V.K.
No.2, Temple Glade Apartments
Kalakshetra Colony
Beach Road
Besant Nagar
Chennai — 600090

5 /The Environmental Engineer
District Office, Malappuram
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PCB/HO/EEMNGT/O.A.NO. 19/2021 Date: 04/02/2021
From

The Member Secretary

To
The Environmental Engineer
Legal Cell, Regional Office
Ernakulam

Sub: - O.A. 19/2021(SZ) filed before the Hon sple National Greent Tribunal
Ref: 1.Hon’ble NGT order in O OA No. 19/2021(SZ) dated 25/01/2021.
2. This office Proceedings of even no. dated 64/01/2021

Madam,

The Hon’ble NGT had registered 0.A No. 19/2021 regarding
establishment of petrol pump near the residential area o Vazhikkadavu,
Malappuram District against the norms prov1ded by the Central Pollution Control
Board. The NGT had constituted a Committee for conducting inspection and
submitting factual report in this regard. The Enwronmental Engineer, District
Office, Malappuraiil will be the nodal officer representing the Kerala State
Pollution Control Board in the above Jownt committee. The Official respondents are
directed to file independent report to the Tribunal before 25.02.2021. You are
hereby authorised 0 file the report in this case on behalf of the Board after

considering the report of the Joint Committee. Copy of the authorisation 18

enclosed.
vours faithfully,
Encl: Authorisation { A/
MEMBE S’ECRETARY

Copy to

The Env1ronmenta1 Engineer,
M ateint NFfire Malannuram
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@U_):ED) By e-mail
No. F.Tech39/l.egal/RDS/2020-21/ NS Dt: 15-02-2021
To, *

The Member Secretary

Kerala State Pollution Control Board
Plamoodu )n, Pattom Palace P.O.
Thiruvananthapuram-695 004

Sub: Change in CPCB Nominee to the Joint Committee appointed by Hon’ble NGT in
OA.No. 07 & 19 of 2021 (S7)

Madam/Sir,
This has reference to the earlier letter from this office of even number dated
11.02.2021, wherein Sh. Vivek. K, SEE/Sc D was nominated as the CPCB representative in
the Joint Committees appointed by Hon'ble NGT in OA. No. 07 & 19 0of 2021 (SZ). However
Sh. Vivek has been deputed for some urgent official engagements and Dr. Deepesh, V shall
_ be replacing him as CPCB representative in both the aforesaid NGT Committees. His
Qé-m? 1 contact details are given below.
Name & designation: Dr. Deepesh V, Sc C
\R Off: 08023233739 - 205 (Ext.), Mob: 9611128895

3 Email - deepesh.cpch@nic.in
/X > - It is requested to take further necessary actions for compliance of the Hon'ble NGT
directions in a timely manner. Future communications in this regard could be made
\ directly to Sh. Deepesh, with a copy to this office.
Yours faithfully,
(S. Suresh)
Regional Director
ssuresh.cpcb@nic.in, 9480672128
Copy to;
q}‘QP The District Collector, y For information please.
Collectorate, Civil Station Road,
Uphill, Malappuram - 676 505
2. The Environmental Engineer, : For information please
KSPCB District Office, Malappuram
3. D.H, Law section, CPCB : For information please
4, D.H,IPC-VII, CPCB : For information please
5. PStoMS : For information of M.§, plecase

i (S Suresh)
gt e (g « Free s, T-=, wow ue A A, R e 7-¥ 44, finerm, fl'r!'pr- WEo 0%,
Regional Directorste (South) : " Nisarga Bhawan *, A-Biock, 1% & 2™ Floors, Thimmaiah Road, 7',!_11 Main, Shivanager, Bengaluru - 560 078.

QUHTY / Telephone : 0B0-23233739. 23233827, 23233996, 23233600, 23232559, 23226002, 23222539, Fax ; 080-23234059
?—ﬁﬂ‘ / E-mail : cpcbszo@yahoo.com, zobangalore.cpcb@nle, In

W wafer - wRaw e, g afT T Reeft- tee ony,
Head Office : Parivesh Bhawan, East Arjun Nagar, Deih - 110 052,
QN / Telephone : 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932 22304948
¥4 / E-mail : cpcb@nic. in  ATEYT / Website | www.cpeb,nle.in
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Attendance list of Expert Committee officers present during site inspection
conducted on 18.02.2021 as per Hon’ble NGT order No.19/2021
dated: 25.01.2021

: cI> Name and Designation Phone Number Signature
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Office of The District Collector,Civil Station Malappuram-676505,
hone-0483-2734922 Fax- 0483-2730010, e-mail:dem ker@nic.in

: Date:25/02/2021°

From
District Collector
Malappuram.

R \¢\ To

Environmental Engineer,
Kerala State Pollution Control Board
W% District Office, Malappuram

(kspcbmlpm@gmail.com) \

Sir, 8
\\

s

Sub:- Report in OA 19/2021 of Hon'ble National Green Tribunal - reg

f‘/ o

9»'5 "P‘v Ref:- (1) Letter No. PCB/MLPM/OA190F2021/2026021 from t}{at Office dated
10/02/2021 =
(2) Proceedings of even number dated 18/02/2021 h
(3) Reports Number RDOPTM/388/2021-Gl, RDOPTM/382/2021-G1 _dated
19/02/2021 of Sub Collector, Perinthalmanna :

o 3k 3k 3k 3k sk ok ok ok sk ok ok ok ok ok Rk R

50
5

Attention is invited to the reference cited above. Sub Collector,
Perinthalmanna has been nominated as representative of the District Collector as per
reference (2) for the Joint Verification Team constituted as per the direction of the
Hon'ble National Green Tribunal in OA 19/2021 dated 25/01/2021. Sub Collector
has submitted the inspection report vide reference (3).

1. Nilambur Taluk, Vazhikkadavu Village at Sy.No. 1100/1

Sri. Abdul Kareem is residing at ai_distancé of 20.4 meters from the
proposed Fuel Dispensing Point and others are residing at a distance of 30 meters
from Vent Pipe location. The Karakodan Puzh':?; (River) is at a distance of 24.10
meters from the Fuel dispensing unit. It is _also"frireported that Karakodan River has
been overflowed through this area in the last ﬂooa. ' 5




1 SR
1'3»

File No.DCMPM/2096/2021-E1

2. Nilambur Taluk, Vazhikkadavu Village at Sv.No. 1087/1C

Smt. Thresiamma is residing at a distance of 26.7 meters from the
proposed fuel Dispensing Point and Sri. Subair is residing at 24 meters distance from
the Vent Pipe location. The tributary of the Karakodan River is flowing at a distance
of 11 m away from the northern side bf the plot and Karakodan River is flowing at a
distance of 31 meter away from the northern side of the plot. It is also reported that
Karakodan River has been overflowed through this area in the last flood.

On verification of the files at the Collectorate, it is seen that
NOC for both the Petroleum outlet has not been issued so far.

Yours faithfully

DR.MC REJIL, ADM DCMPM, O/O DYC(GEN) DCMPM
Deputy Collector(General)
For District Collector

Digitally signe R M C REJIL
Date: 2021.02.2510:18:07 IST
Reason: Approvef

Signature Not.\Verified
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CENTRAL POLLUTION CONTROL BOARD
DELHI 110 032

B-13011I1I2019-2OIAQM \S A2~ \\) (&
OFFICEkIV%\ORANDUM

January 07, 2020

-

gub: Guidelines for Setting Up of New Petrol Pumps in Compliance of Hon'ble NGT order
dated January 18, 2019 in OA No. 86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors

-regarding.

Hon'ble National Green Tribunal, vide order dated January 18, 2019 in OA No.

86/_2019: Gyanprakhash@ Pappu Singh vs Gol & Ors directed Central Pollution
Contro! Board and MoPNG to look into the issue of setting up of large number of petrol
pumps in the country and directed that appropriate guidelines pe issued Dy the Central
Pollution Control Board in exercise of statutory power.

of members from T Kanpur, NEERI, P,

d to frame Guidelines for setting up of new
pollution prevention and control measures

An Expert Committee comprising
TER!, MoPNG and CPCB was constitute

Petrol Pumps including siting criteria and
public domain and

The guidelines were placed in
oncern stakeholder

commentslsuggestionsiobjections were invited from public and C
and these Were reviewed and guideline have been finalised. '

The final Guidelines prepared by Expert Committee are hereby circulated for
implementat@on by concerned stakeholders. These guidelines are hereby issued with

the approval of the Competent Authority. _ @

(V.K. Shukla)
Additional Director, AQM Div.

Encl.; As Above M
__...-—""‘-'-—_. N
To. AQM ‘ﬂgm
nclosed 5T \0\

1. Asper List E

Copy to:
1. Joint gecretary
CP Division
Ministry of Environment, For
Indira paryavaran Bhavan,
Jorbagh Road, New Delhi — 110 003

2. PSto ccB

L{%V$SmMS

est and Climate Changé




. Containment and treatment of spillages from fuel filling op

. Petrol pumps located in areas with high groundwater

_ All new retail outlets shall have under:

. Any major leakage/ spill

. All DUs shall

GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

erations at
petrol pumps:
table i.e. groundwater

levels less than 04 meters shall have secondary containment by W2y of double
wglled tanks or concrete protection walls so as to minimize groundwater and
soil contamination. It shall be the responsibility of OMC to properly get
measured groundwater level at the site of proposed petrol pump and ensure
implementation of these adequate protection measures for such sites. Details

of measures taken by Oil Marketing Company shall be placed in public domain
and in case of contradictory view, view of State/ Central Ground Water Board/

Authority wilf prevail.

ground tanks/ above ground tank and its
flexible connectors, pumps, fittings etc.
by adopting materials (HDPE/ Mild Steel

ancillary components such as pIpes,
plicable, duly approved by PESO.

protected from leaks due to corrosion
etc.) with required protective coating, as ap

age of Petrol, Diesel, Lube Oil (more than 1 barrel-165
tation, concerned OMC shall report to State Pollution

litres) occurs at fueling s
trict Administration under intimation to CPCB

Control Board, PESO and Dis
within 24 hours of accurrence.

and its ancillary

rground storage tank (UST)
ill corrective

immediately and not be resumed t
/ spillages are implemented to the

Operation of concerned unde

components shall be stopped
measures to contain and stop leakage
satisfaction of PESO and concerned SPCB.

OMCs will be held liable for Environmental Compensation (imposed by
SPCBs/PCCs) and assessment of environmental damage (depending on
extent of contamination in soil and groundwater) and site remediation.
Consultant/ Expert agency appointed by OMGCs for damage assessment and
site remediation shall have minimum national/ international experience of 5
years in this field. Various approved methods shall be considered for cleaning

underground contaminants.

: have Auto Cut off Nozzles which shuts dispensation of fuel if its
level in customer fuel tank reaches full capacity.

. Breakaways lo be installed for all the hoses of dispensing units to reduce

spillage in the event of customer vehicles mov i
i es away with nozzie still i
fueling position. y ozzie still in the




alled for all

eakaway coupling shall be inst )
. e g so that it

/6. Single/ double plane swivel with br ' -
tioning of nozzle while refuelin

the dispensing units for better posi
does not fall off accidently.

| be installed with shear

: - ‘ dispensing units shal .
7. \n pressurized dispensation, all disp g nocking

valves to cut the fuel flow from pipe line immediately upon accidental K
of dispensing units from its position.

(STPs) are to installed

8. In pressurized system all Submersible Turbine Pumps
leaks*STPs shall stop

with line leak detectors and in the event of pipeline
pumping fuel from underground tanks.

9. Emergency stop button switch shall be provided on the Multi-Product Dispenser

(MPD) to stop the dispensation in case of emergency.

10.Automation system shall be installed at all new retail outlets to alert in case of
tank leak by way of auto gauging system approved by PESO.

11.All Retail Qutlets shall provide overfill alarm through automation.

12.Measures for spill containment in fill point chambers and forecourt area shall be
implemented as prescribed by PESO.

B. Check on leakages (Leakage Detection System) from underground
storage tanks so as to prevent groundwater and soil contamination:

1. All new retail outlets will have automation system installed which will
provide reports on volume balance after every day operation and records
shall be maintained.

2. Manual gauging shall be done once in a month and compare the same with
Automatic Tank Gauging for accuracy.

3. Daily MS and HSD loss shall not exce‘ed MoPNG prescribed limits. In case
of leakage beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses. In case
of leakage resulting in soil / groundwater contamination:

a. Concerned OMC shall report to State Pollution Control Board. PESO
and District Administration under intimation to CPCB within 24 I"10urs of
occurrence. Operation of such underground storage tank (UST) and its
ancillary components shall be stopped immediately.

b. Fuel shall be removed immediately from underground storage tank t
prevent further release to environment. Measures to prevent explosioz

due to vapors released due to leakage as reco
. mmended
be implemented immediately. by PESO shall



c. OMCs will be held i
eld lia -
SPCBs/PCC ble for Envisonmental Compensation (imposed by
s) and assessment of envi ,

on extent of contaminati _0 environmental damage (depending
remediation. C amination in soil and groundwater) and site
e ssessrnent and site remediation shall have minimum
: international experience of 05 years in this field. Various
pproved methods shall be considered for cleaning underground
contaminants.

d. Operation of Underground tank and its ancillary components shall not
be resumed till corrective measures to contain and stop leakages are
implemented to the satisfaction of PESO and concerned SPCB.

4 All underground tanks and pipelines shall be subjected to test for leaks

every 7 years.
C. Policy towards Treatment and disposal of sludge removed from
underground tanks during cleaning:
r Rule 8 of Hazardous Waste

Sludge shall be collected, stored and disposed as pe
d amendments thereof and

(Management and Transboundary) Rules, 2016 an
records shall be maintained.

D. Installation, Operation and maintenance of Vapour Recovery System:

tential of 300KL MS per month and

1. All new retail outlets set up with sale po
h will be provided with

setting up in cities with population moreé than 1 lak
VRS. VRS should be functional by the time of sale of MS touch 300 KL. In

case of failuré of énsta}lation of VRS, Environment Compensation will be
levied by SpPCBs/ PCCs equivalent to the cost of VRS and this will further

increase proportionate to the period of non-compliance.

2. Any new retail outlet set up in cities having population more than 10 lakh
and having salé potential of 100 KL MS per month will be provided with VRS.
VRS should be installed within @ period 03 months from the day of sale of

MS touch 100 KL. In caseé of failure of installation of VRS, Environment
Compensation will be levied by spCBs/ PCCs equivalent to the cost of VRS
and this will further increase proportionate to the period of non-compliance.

zzle shall be provided with flexible cover flap or

3. in case of Stage il VRS, no
ling tank and therefore

other alternative system fo
proper recovery of vapors.

r proper covering of fil

4. OMCs are responsible for maintaining installed VRS. They have (o maintain
periodic inspections for A/L regulator as prescribed by lLegal Metrology.

Proper record shall be maintained.



¥ %
: . YRS functioning Online

5. Working of dispenser : :
system shall be geveloped withi nths to monitor status of opergtmn
of VRS. In case of non-operation of VRS, the same shall bt? automaticglly
reported to concerned OMC- VYRS shall be brought into 'operation

immediately within 24 hrs and inany case within 72 hrs failing which sf'ale of
MS shall be stopped from the fueling station. Proper records of operation of

VRS shall be maintained.

Total VOC and Benzene shall be conducted by
ore than 300 KL/ month and more than 10

y E(P)Act, 1986 appreved |abs once ina
year to check compliance with OSHA norms (Time-Weighted Average) and
report shall b€ submitted to SPCB. In addition, pilot study shall be conducted
by OMCs through expert institutions for online monitoring of VOCs.

6. Work zoné monitoring for
OMCs for petrol pumps selling m
lakh population (in first phase) b

g, Ground water and soil quality monitoringd within petro! pump selling more
than 300 KL/ month and more than 10 lakh population shall be conducted

by OMCs once in two years through E(P)Act, 1986 approved |abs for the
following parameters from the nearest source and report submitted to

SPCB:
pPermissible Limit
l_s?'No Parameter = Permissible Limit
S e ___,_____-—_,___,..—-—;_ﬂ___;—//
\ 1. Total petroleum hydrocarbons 600ug/!
2. BTEX i, Benzene- 950ug/l
: i, Toluene- 300pg/l
ii. Xylenes-
a. o-xylene- 350ug/l
b. m & p- xylene- 200ug/!
Ep————— e e s .v..______,____’_i_,_d—
< Ethanol 1400 pg/l
N, . RN e SR S
4. Methyl Tertiary Buty! Ether 13ug/l
BRI _;____________————/
| 5. PAH 0.0001pg/l
I

Enforcement agencies including SPC
B can :
pump to check contamination. - collect samples in and around petrol




1. Measures for protection of Worker's Health

1. All workers engaged at retail outlets may be covered under ESI. OMC

dealers shall implement the personal protective equipment (PPE) ag per
labor laws.

2. |EC (Information Education Communication) activities should be organized

by OMC dealers for workers at regular intervals in order to sensitize them
about harmful impacts of VOC emissions.

G. Audit of all protection measures and monitoring s

ystem implemented at
petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes, overfill
protection equipment and alarm system on annual basis and maintain records.

H. Siting criteria of Retail Outlets:

In case of siting criteria for petrol pumps new Retail Qutlets shall not be located
within a radiat distance of 50 meters (from fill point/ dispensing units/ vent pipe
whichever is nearest) from schools, hospitals (10 beds and above) and

residential areas designated as per local’ laws. In case of constraints in

providing 50 meters distance, the retail outlet shall implement additional safety

measures as prescribed by PESO. In no case the distance between new retail
outlet from schools, hospitals (10 beds and above) and residential area

designated as per local laws shall be less than 30 meters. No high tension line
shall pass over the retail outlet.

These guidelines are supplementary to all existing relevant Rules, G

uidelines,
Orders eftc.

|




= '3'»\;_!;?"- _\f_a_a s faem 4
e o . ﬁ’hngwyt - C'

R : General: 0471- 2312920, ;;_5153‘231515#‘, 2318155 Chaignan: 1313150 Member Sesrexary: 2318151
£.rrail: ms.kspch@gov.inFAX: 00T~ 1318134, 2518152 web: www karaiapeo. rc.in

———— (ERALA STATE POLLUTION CONTROL BORRD
%%y 08 MUouadm pefimleoem W Iem cerup@al

wv, . i Pattom P.O.,’i’hinivananthaéﬂra'rhﬁ':'ggsl00\4
SN aigo o8, o) UMATAL00 = 695 004

o No. PCB/HO/HOW/RULESY/7/2015 Date: 24/02/2020

_ CIRCULAR Fii

Sub: - Distance criteria for new petrol pumps - reg.
Ref: - CPCB «guidelines for sctting up of New petrol pumps in compliance of
Hon’ble N__GT Order dated 18/01/2019 in 0.ANo 26/2019. (Copy

enclosed)

ued by Hon'ble NGT in O.A No. 86/2019

In compliance to the directions iss
ol Board has laid down the guidelines for

dated 18/0 1/2019,_ Central Pollution Contr
setting up of New Petrol Pumps. : '

hall be included in the

The Hon’ble NGT has directed that these guidelines s
pumps as a condition

Integrated Consent to Establish (ICE) of new outlets of petrol

=

“" - . :lh?.lt
«CPCB guidelines for setting up of New Petrol Pumps shall be
followed”. ) :
The following siting critel"ia for new retail outlets of petrol pumps shall be
followed. '

1. For petrol pums -, New retail outlets shall not be located within a
radial distance of 50 metres (from fill point/ dispensing units/ vent
pipe whichever is neabest) from schools, hospitals (10 beds and

i : above) and residential areas designated as per local laws.
g 7. In case of constraints in pmviding 50 metres distance, the retail
: outlet shall implement additional safety measuIes as prescribed by

Petroleum aad Explosives Safety Organization (PESO).
3. In no case the distance between new retail outlet from schools,
LI hospitals (10 beds and above) and residential area designated as per
" Jocal laws shall be Tess than 30 metres.
o 14 'No h’i'gh'tcnsiﬁc\)i;u:".ne“shéll pass over the retail outlet.

isting relevant Rules, Guidciincs,

i

ines are supplementary to all ex
e e T i
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- by the abpi

" EQLLU'f on CONTROL BOARL
S8 mJocruL} pelmlasm m’lu:numfm cssmoabm

?aﬁom PO, % h!ruv“anammp\sm w— 695 004
~lge aﬁﬁ? «sﬂmwmmm;mo 695 5004 :

Date: 18/0&’2@0

CIRCULAR

______.—-—-—'"

Sut;’ é’Drstance cmeria for new penol pumps — c]arzncataoﬁ - reg.
Ref 1. Circular No. PCB!TACHSIZOOL‘& Dated: 09f08f2004 >
& Circular \0 ?CBJHOIHO\WRULESW?QG* 9 Dated: 24/02/"020

Vide circular cued above new 1eta11 outlets for petrol pumps shall not be

nee of 50 metres (from fill poml/ dispensing umts/ vent
chools hosp1tals (10 beds and above) and resxd_entxal

case it shall be lesQ than 30 meters.'ln

jocated within a radial dista
pipe whichever is nearest) from s

areas designated as per local laws® and in no

partial modification of the circular cited above the snmg criteria for new retail ouﬂt’{s

of petml pumps from the. nearcst res:dennal bundmg may be considered instead of

rgﬁd‘e‘ntxal areas. Also if any requisite ilC\.ﬂCC olher than the PCB consent is obtained

icant for establlshmg the petrol pump prior to the date of the circuiar cited

(2) above, the siting cmerla mennoned in circular dated 09/08/2004 shell be

applicable.

To

1. The Chief Em«lronmemal Engmeer :
Regional Office, Triv andrum/Ernakulam/ Kozh'ﬂ(ode.

2. The Senior Em*irmzmenra} i:ngmeeﬁ o
Regional Office, Ernakulam. -

3, The Environmental Engineer,District Oftice.
‘Thiruvananthapuram, Kollam, Pathadamthitte, Alapuzha, 1dukki, Kottayam,

Ermakulam-1, Ernakulam-2, ESC - Eloor, Thnssur Palakkad Malappuram.
Kozhikode Kannur, We! ydnad Kasarg,od

Copy 10:-

) All chhmca1 Staff in HO

| (for up loading 1 in the website)
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CENTRAL POLLUTION CONTROL BOARD
DELHI 110032
B-13011/1/2020-21/AQM January 29, 2021
OFFICE MEMORANDUM

»

Sub: Clarification with regard to cut-off date for applicability of siting criteria referred

in Guidelines for Setting Up of New Petrol Pumps dated 07.01.2020

This is in reference to guidelines issued by CPCB on 07.01.2020 for setting up of new petrol

pumps indicating the siting criteria to be got implemented for new Retail Outlets.

References/cases have been received with regard to applicability of CPCB siting criteria dated
07.01.2020, in case of Retail Outlets where Letter of Intents (Lols) have been issued or
applications have been made for obtaining NOC or prior clearance/ initial approval has been
obtained from PESO.

In this regard, it is clarified that the siting criteria for new Retail Outlets is to be complied with
in cases where construction of Retail Outlets by Oil Marketing Companies commenced on or
after 07.01.2020. In other words, the siting criteria will not apply to those cases where PESO
ptior clearance/ initial approval has been obtained and subsequently construction has been

started by the OMC before 07.01 .2020.

This is issued with the approval of Competent Authority.

&

(P. K. Gupta)
. Additional Director and Head
AQM division
To:
. All SPCBs/PCCs-  With a request lo circulate to Commissioner of civil supplies or
(As per list other similar authorities who look afler issues related to fuel
enclosed) Retail Outlets at State level and Districi Collectors.

2. Ministry of Petroleum And Natural Gas
Joint Secretary (Marketing)
Ministry of Petroleum and Natural Gas, Govt. of India
Shastri Bhavan,
New Delhi — 110001




10.

Petroleum And Explosives Safety Organisation

Chief Controller of Explosives

Petroleum and Explosive Safety Organization (PESO)
A Block CGO Complex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

The Chairman,

M/s. Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road
Ballard Estate, Mumbai 400 001

The Chairman,

M/s. Hindustan Petroleum Corporation Limited
Petroleum House, 17, Jamshedji Tata Road, Mumbai
Maharashtra 4060020

The Chairman,

M/s. Indian Qil Corporation Limited

Indian Oil Bhawan, G9, Ali Yavar Jung Marg
Bandra East, Mumbai, Maharashtra 400 051

General Manager (International Trade),
Mangalore Refinery and Petrochemicals Limited,
Core - 8, 7th Floor,

Scope Complex, Lodhi Road,

New Delhi — 110003

The Chairman and Managing Director,
M/s. Shell India Pvt. Ltd.

Plot No. 7, Bangolore Hardware Park,
Devanahalli Industrial Park

Mahadeva Kodigehalli

Bangalore- 562 149, Karnataka.

The Chairman and Managing Director,
M/s Reliance Industries Limited,

Maker Chambers - IV

Nariman Point

Mumbai 400 021 i

Chairman
M/s. Nayara Energy Limited (Formerly Essar Oil Limited)

sth Floor, Jet Airways Godrej BKC,
Plot No. C-68, G Block

Bandra Kurla Complex, Bandra East
Mumbai- 450 051




Copy to:

\l/l{e'gional Director

Regional Directorate, Bhopal
Third Floor Sahkar Bhawan
North T T Nagar

Bhopal 462003

2. Regional Director
Regional Directorate Bengaluru .
A-Block, Nisarga Bhavan,
1st and 2nd Floors, 7th D Cross,
Thimmaiah Road, Shivanagar,
Bengaluru-560079

3. Regional Director
Regional Directorate, Chennai
No. 76, Mount Salai,
Guindy, Chennai-600032

4. Regional Director
Regional Directorate Kolkata
South end Conclave Block-502, 5th and 6th Floor,
1582, Razidanga, Main Road,
Kolkata-700107

5. Regional Director
Regional Directorate, Lucknow
PICUP Bhawan
Vibhuti Khand, Gomti Nagar
Lucknow - 226 010

6. Regional Director
Regional Directorate, Shillong
TUM-SIR. Lower Motinagar,
Near Fire Brigade H.Q., Shillong-793014

7. Regional Director
Regional Directorate, Vadodara
Parivesh Bhawan, Opp, Ward No. 18
VMC Office Subhanpura, Vadodara - 390 023

8. Regional Director
Regional Directorate, Pune
Row House No. 1, Nisarg Vihar,
Balewadi, Pune -411045




List of SPCBs/ PCCs

1. | The Member Secretary 2. | The Mcmber Secretary =
Andhra Pradesh State Pollution Control Board Arunachal Pradesh State Pollwion Contrel Board
D. No.33-26-14 D/2, Near Sunrise Hospital, ‘Paryavaran Bhavan', Yupla Road,

Pushpa Hotel Centre, y Pappu Nallah,
Chalmvari Street, Kasturibaipet, Naharlagun - 791110
Vijayavada-520010 Arunachal Pradesh

3. | The Member Secretary 4. | The Member Secretary T
Assam State Poilution Control Board Bihar State Pollution Control Board
Bamunimaidan, Parivesh Bhawan, Plot No.N-13/2,

Guwahati — 781021 Patliputra Industrial Arca
Assam Patna-800023 s

5. | The Member Secretary 6. | The Member Secretary
Chhattisgarh Environment Conservation Board Goa State Pollution Control Board
Paryavas Bhawan, Nr. Pilerne Industrial Estate,

North Block Sector-19 Opp. Saligao Seminary,
Naya Raipur — 492 099 Saligao - Bardez )
Chhattisgarh Goa - 403511

7. | The Member Secretary 8. | The Member Secretary e
Gujarat State Pollution Control Board Haryana State Pollution Control Board
Sector 10-A, C-11, Sector 6, Panchkuta,

Gandhi Nagar — 382043 Haryana 134109
Gujarat Haryana -

9. | The Member Secretary 10. | The Member Secretary ]
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board, Parivesh Bhawan,
Paryavaran Bhavan, Phase Il Forcst Complex, Gladni, Narwal, transpon Nagar,

New Stiimla — 171009 Jammu (J&K)
Himachal Pradesh

11. | The Member Secretary 12. | The Member Scerétary
Jharkhand State Poliution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Parisara Bhavan, 4™& 5% floors
Ranchi — 834004 Chureh Street,

Jharkhand Bangalore -- 560 001
Karnataka

13. | The Member Secretary 14. | The Member Secretary
Kerala State Pollution Control Board Maharashtra State Pollution Control Board
Plamoodu Junctian, Pattam Patace P.O. Kalpataru Point, 39& 4" floors
Thiruvanathapuram — 695004 Sien Matunga Scheme Road No. 6
Kerala Opp. Cine Planet, Sion Circle, Sion (E),

Mumbai 400 022, Maharashtra m_

15. | The Member Secretary 16, | The Member Secretary
Madhya Pradesh State Pollution Control Board Manipur State Pollution Control Board
Paryavaran Parisar, E-5 Arera Colony - Lamphelpat,

Bhopal — 462016 Imphal West D.C. Office Complex — 795004
Madhya Pradesh Manipur e

17. | The Member Sccretary [8. | The Member Seerctary
Meghalaya State Pollution Control Board Mizoram Siate Pollulion Control Board i
Arden, Lumpyngngad, New Secratariat Complex, |
Shillong - 793014 Khatla,Thlanmual Peng, Aizawl
Meghalaya Mizoram 796001

19, | The Member Secretary 20. | The Member Secretary
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur, Paribesh Bhawan
Nagaland -~ 797112 A-118, Nifakanta Nagar, Unit —VIII,

Nagaland Bhubaneshwar ~ 751012
- Qdisha
21. | The Member Secretary 22. | The Member Secretary

Punjab State Potlution Control Board
Nabha Road, ITI Rd, Adarsh Nagar,
Prem Nagar,

Patiala - 147001

Punjab

Rajasthan State Pollution Control Board
A-4 Tnstitutional Area, Jhalane Dungti
Jaipur -- 302004

Rajasthan




Pondicherry Pollution Controt: Committee, Housing
Board Complex, Anna-Nagar, Pondicherry-600 005

23. | The Member Secretary 24. | The Member Secretary
Sikkim State Pollution Control Board Tamil Nadu State Pollutiot’Control Beard |
State land Use & Environment Cell No. 76, Mount Salai, Guindy.
Govt, of Sikkim, Deorali, Gangtok., Sikkim Chennai — 600032, Tamil Nadu _’
25. | The Member Secretary 26, | The Member Secretary
Telangana State Pollution Centrol Board Tripura State Pollution Control Board
Paryavaran Bhavan Parivesh Bhawan
A-3, Industrial Estate, Sanath N&gar. Pt. Nehru Complex, Gorkhabasti P.O.,
Hyderabad - 500 018 Kunjaban, Agartala, '
Telangana West Tripura - 799 006
f _Tripura
27. | The Member Secretary 28. | ‘The Member Seerctary [
Uttarakhand Environment Protection & Pollytion Uttar Pradesh State Pollution Control Board |
Control Board 37 floor, PICUP Bhavan, !
29/20, Nemi Road, Vibhuti Khand, Gomti Nagar,
Dehradun — 248001 Lucknow — 226010
Uttarskhand Uttar Pradesh
29. | The Member Secretary 30. | The Member Secretary
West Bengal State Pollution Control Board Dethi Pollution: Control Committee,
Paribesh Bhavan Govermment of N.C.T. Delhi
Building, No.10-A, Block —LA, Seetor 3, 4th Floor, ISBT Building, Kashmere
Salt Lake City; Gate,Delhi-1 10006
Kolkata — 700 091, West Bengal
31, | The Member Secretary 32. | The Member Secretary
Andaman & Nicobar Islands Pollytion Chandigarh Pollution Control Committee, .
Control Committee; Paryavaran Bhawan, Ground Floor, Sector19 B l
Department of Science & Technology, Macdhya Marg, Chandigarh i
Dollygunj Van Sadan, Haddo P.O., Port Blaif — i
744102 - !
33, | Member Secretary 34. | Member Secretary '
Daman, Div & Dadra Nagar Haveli Lakshadwecp Pollution Control Commiittce,
Pollution Control Committee; Department of Science, Technology-&
Office of the Deputy Conservator. of Farests, Environment,
Moti Daman, Daman — 396220 Kavarati-682555
35, ember Secretary







Ilr‘ll;;
UM AT
Govammont of Indis
AT Hir FEEw AN
Mlnlslnf of Commaeren & lnm.mmsh
T RFSICE AT WE |
Potzaleumn & Exploslves Safoty Jrponisatian {"Fsﬂl
1.1<h!r-h?ﬂri-ﬂqmmmﬂm-fzsrw.w q‘-'m-'rtn
ae- BRAT0S
A LD Wing, Miock 148, (ind Floor, Shastr] Bhavan, 75 Hadeows Read, Nusgarnbe v am,
Thurnal - B50006

*

£-ral Jiceachonaal@raplosiver goy in

FhoneFax Mo 144 -
26287114, 28281023, 28281041, 242571 15 2873 44D

TR LS ST oy Approval Mo : AIPSQIKU1AA0ST (PAT12RE) R Miatea  DH0N2E20

o TR RETPETROLEUM CORPCRARON LTD, Sy . Ty Y
R840 2045 YIACH GROSS ROAD,, A w ke THE
’ 1 7 MAR Uy

11

Darrzy Mo, 19GTMO, APCL RETAIL QUTLET, vazivkagavuy, Milawdur, Tatuka: Ndarvbur, Disfrict: 8120 APPURAMN, State! Korata, PIN: 673333 & —onfir
TEEAET AR A8 Raloll Ouclet i

i Peirskogen Ciazs A R Ratgld 023000
#aia P 8T

£ Surdey Ma, 1ETIC, SPCL RETAL. QUTLET, vazdukadavy, M'zmbur, Taleba: Nilanbur, Qiatrla WALAS I

=TT IS IO R T aEi ST IR OIN431388 SR 2600202020 7 Foak TEOT T |
Plesze refor 10 your lBar Mo, GIN427388 datad 200022021 art the subjec

T & e AT sidiemr e @ e (RN 31T gwi Orawng(s) nos T5H19.0ete0 15022070, 73119 salos
150022020, mnmgiTaN8 daied 15/02/2020 1 AR Ry e § o v T B o 90 RS gsife v dfed w2

Tee Drwinpis) nos. T3HO deled 15M202020, 7319 deted  1SMY2029, mnmyiTale cotod. 15/02/2020 . showmp the sitedsyowticansicustion details foavarded wils:
vauir et uids fefareniae s approver and a coppio? uﬂlbdhmhmmmy ngmdrninkm of rpprosal

35{%%43«mwwmrmwmzmtm:rrmm#maﬁ?m&g.fﬂmm&ﬂmmm#m
3 A C

i nOrnietion ¢ Ha canstrucion as shown n the meprewey plan Nerss foward 1he ‘olowing gotunenis for Franl of licasce i Farm XV of the Petreleor Qunes, 2049

TR K AR A YRINGE BT £ T Se iy wEd |
=004 X fivriaad) duy biled in ard sgrma
¢ adfecy R mm A v AT T TR W UERC ST GANT ¥ TR A 10000L (WY o il 10 w4 aw s mweh W P
a3 = 4
A e fbtue Rs 1600Y- 5ef yoar - mAaxwnu wolo 1D yeara) 1 b subrmtied anloe Lhreugh e payTent fzciity avaizhie on ARG APRACarat S0 WHner
Lodteen e, LU0
3 MEREE TTEW W MR 0 ) 1
Teme: e of (ho apETaved Sravinge

g m‘iw&vwﬁm—a.- ZFT o v Ealier wr sedy A8Ban Bas 2002 tHeee) & Sty Bror 1304k 126 & Jravas e 36t 8
R

TInpT Lt Vesioorer SR IR0T SR sltaane wisym & owednr & w2 gt
Safaty.ond !HTCeﬂd'n:alss*sw rod undal ndn lzﬂmizsd!'BthmRum 25012 {entlosed) imauad by Campitent peraaw zppmved by CCE, Mogs it
and peneraied thrauch Ondine Compatent Person Maodile avallabio a1 Rt P s o p)
5 P oy o T R A o SR T egw BT e v e A P A AT S )
cmnucmyai No Objection Cartificata’ mmnmmmnyw-mw;mmmwmmmmwmm
6 T ENEE A IO SR G S B TR it s L
Sposiman stgraluras) af me personx) suihorised 1o slan ho coraspansanco’ sadl 1o \hs effice.
T anpItE R R AR s Ak R R |
A conlitmaiian i ¢ affect that gl wodk as per aper inge has tén fully cempleted by you inall rmep
3 Ryt ohol & Re v AP w= 3 O WATER T 0w 8 |

Ome sol of coltryr phategranhs of the petrol purmr: ket fram d#fprent gnglos,

den vir 5150 e 0506R000 TE MR AT, SARan et e iy wwrey soee RERE W ook atete R o i (e G
AT M7 kA A DI o () Sne AT =T ST WA E |

Plnase lolios |7e requinemespraneon of © Sovenl, Ralfinala and § Acouisibon, Sala Slmagu & Pryrandion of use o AulomontiosY' Crder 2G0T Aolitied gy
Soworirart o nda, WIasy of Peltataum snd Natual Gas vida G.§ 5 9(E| dalea 0508!

s wRr & AT B TIER B LR et B e daaT APSCMLIAA4EST [PAT288) I T X

Phiare oot Tk oica Fiv Mo, AIPISCHLMAMAST [P4T1238) n g yorr Fdure corasponcentes

R o, 2% wpigAgHlY yex efteaRat & yrermE JERRERET U 6 # W T B aeE Bt g e g

This aaptavalipermissipa, havuyer, 0ngs ~0i dhablve Tom atMsNiny nasassary partasnvitisaranse kom otor sdhontios-cr under other silllos a5 applizetbe

p710.0.50.28pesoticence/CustomizeletterPrint.aspx 09-03-2020




Page 3 0!

TTNLE Yours “Finlully

{isfem =
{AHIN NAN DY
7 firelzes Bewe
Dy Controller of Exploaives
For JL Chief Caniroller of
H=Ch

f Exploplyes
annal

atp//10.0.50 28/pesorli cence/Customizel etterPri nt.aspx 09-03-2020




AL 600 WAEOIAVIVIN

TADHL AN L

AV NV \HUNYH
AL 0ED HATLVEHED
A wvin

Y i VA
2AAYAINZYA

1OV I ANYN 1A 00

SN HOA RALLN YA Al

!
i
!
==

HNE
AV Y TV SOV A
_ W

A ADHWANSIZ

i S ! a
AAVAVAIHZVY A LY
Y IV AVYN
TV ANV AdONYD

V. caalie . o= M 8 s
ONIGTING A00CH §31YS A3S0J0¥d
ALLLL
NMOHS 5V -37VDS
SUALTIN N TEY SNOISNIIA TTV
=4
FAVAVIIHZVA == HiYAVHONYd
WY . LORLSIA
ANV TN == NNTVL
GAVAVAIHZVA == FOVITIA
Zl == ON VM
i N OOTE
[ min TN = ON AJAUNS T
ThLy-l/00L] == 0N AFAANS 710
L SIVIda aNv 1 J
242z S = 30vuaA0J! LIN/) ONIDNAJSIQ o)
S00= 1S ¢ = SUANNOM 40 HALWAON
Wbs (gzs Whs L8207 W.LOL
s Wbgooost WDBSY66FL - AdONV.
WS Lo 11 Whs 611 3018 1310
I BS 06 oF 1y bs 06 ot ONIATING STV
VIV 00T, | VAGV L ning
SV DS B L8 = N MO VY LD
L WbS06ZI0N - VY 1074 TV IV
- FUVLIC vy
H

S

g R4
| £% !
.Z

vyirsitd

35no8

AR S i B

V1Y W

VIDHEWIWNO

LHINN
//.

|

i'ji IVRIVHG Ax3

$0.00

,u-Z«C.M-A\_.
JINVL dSH

ot

\,

JOVNIVEA

~ddId LNJA
S ONIQTING SATVS

—>D074 LATIOL
YOLYEANTD TIST1a
LId AVOS 2 JANVL OLLAAS

*AAONVD

—_TI¥M ANNOdNOD =
‘> NQOHL

@
1T _.0
%
D

Y

- .

17001 10N

P
”~

-~

-~
e ».><.i\.?¢_r.<
\\\

3 m/ﬁr:m.é b
10
¢

7

AdAdNS

! AJONVD TVENIDNALS "ONId

—

Jeonn o

el

“d\i v M-

ON™ G MV A
TI0E WOOH SHTVS GISOdONd I




B S

Rl

et G T

St (s s
e il e

i

B
Thea, Gl Gt

€8 5 O A G4 O

LT o KW

Z«Em

Uﬂru\un_ -ON F!(esm |4

nsim 4wno N«; w St e



